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(.'EUSTOMS, EXCISE AND GOLD (*CONTROi.) APPELLATE TRIBUNAL
NEW DELHI:

Appeal No. E/2667/2000-NB(S)

(Arising out of Order-in-Appeal No. 137/DIR/P&PR/2000
dt. 13.6.2000 passed by the Commissioner (Appeals)
Central Excise, Chandigarh)

. M/s. Vimal Alloys Ltd.  «s Appellants
(Rep. by Shri K.K. Anand, Advocate)
vS.

Commissioner of Central Excise,-, CHD .. Respondents
s (Rep. by Shri M.D, Singh, SDR)

%

| or) w8 i
A\N‘AL order No. M| 167/ 00 datéd 10.10.2000
u ; .

H

Per K.K. Bhatia, M(T):

~ The appellants manufacture Iron & Steel
products dalling uncer Chapter 72 of the schedule to
the Central Excise Tariff Act, 1985. They availed,
modvat credit of Rs.14,834.39 on the Foundry
Fluxes/Chemicals under Rule 57A of the Central Excise
Rules, 1944, The Asst. Commissioner of Central
Excise, Patiala vide his Order dt. 10.5.96 held that
the Foundry Fluxes/Chemicals are wused in the
preparation of Sand Mould which in turn are useé in
the manufacture of castings. He has held thgt these
are capital goods. He has observed that Rule 57aA aoes
-ﬁot provide taking of the modvat credit on the inputs
which are used in or in relation to the manufacture of
capital goods which in turn are used in the
manufacture of final products. He has accordingly,
confirmed the demand of above stated amount on th§5

appellants under Rule 57-I.




‘:. -20.

- 2. The party filed an appeal against the above
order of the Asst. Commissioner and Commissioner
(Appeals), Chandigarh dismissed the appeal of the
party ﬁpholding the order passed¢ by the lower

authority.

3. The present appeal is against the above orcer
of Commissionef {( Appeals). " I have heard Shri K.XK.
Anand, Advocate for the appellants and Shri M.D.
VSingh, SDR for the Respondents. Ld. Advocate for the
appellants relied on the cecision of the Larger Bench
of the Tribunal in M/s. Sri Ram Krishna Steel
Industries vs. CCE Madra$ reported in 14996 (82) ELT
‘575 (T). In this decision, it is held that the modvat
credit in respect of duty paid on dhemicals used in
preparation of sand moulds under the manufacturing
process of final steel castings is admissible uncer

Rule 57A.

4, Following the ratio of the above decision of
the Larger Bench of CEGAT, I allow the present appeal

setting aside the g~Cer passed by the lower authority.

(Announced in the Court)

(K.K. Bhatia)

Member (Technical)
MS.

30.1.01
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